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Date: 17/07/2025

To,

The Hon'ble Chairperson,
National Green Tribunal (NGT),
Delhi.

Subject: Request for action against encroachment carried out in the Sonadubbi River by
the General Manager and Chairman of M/s Monet Daniel Coal Washery Private Limited,
KDH Dakra, and for making the Sonadubbi River free from encroachment. '

Reference:

1. Memo No. 647 (ii) dated 21/10/2022 issued by the Circle Officer, Khalari

2. Letter No. 810 (ii) / Naja dated 12/06/2023 issued by the Deputy Commissioner-
cum-District Magistrate, Ranchi

3. Notice dated 26/08/2023 issued by the Circle Officer, Khalari

Sir;

| submit that I, Manoj Kumar (Social cum RTI Activist), am a resident of Village Mahavir
Nagar, Khalari, District Ranchi, State of Jharkhand. These days, | have been continuously
raising my voice against the culprits who are polluting and encroaching upon the
Sonadubbi River, and | am corresponding with various authorities to save the very
existence of the Sonadubbi River.

Sir, I would like to inform you that the Sonadubbi River falls under the Khalari Block-cum-
Circle Office in District Ranchi, Jharkhand. Its existence is now on the verge of extinction.
If timely attention is not paid to the Sonadubbi River, its water will become as toxic as the
water of the Yamuna River in Delhi, and the width of the river will continue to shrink. This
will adversely affect the lives of thousands of people in this area. | would further like to
inform you that thousands of villagers from 3 to 4 villages depend on the water of the
Sonadubbi River. Moreover, the Sonadubbi River flows further and merges into the
Damodar River (hence it is also known as a tributary of the Damodar River).

Sir, if the Sonadubbi River is in such a pathetic condition today, the responsibility lies with
the General Manager and Chairman of M/s Monet Daniel Coal Washery Private Limited,
established at KDH under Khalari Block, who have encroached upon the Sonadubbi River
by bringing it within their boundary wall and are exploiting it. If the above-referenced
letters are examined carefully, the Circle Officer, Khalari himself has admitted that the
Monet Daniel company has illegally erected 12 pillars in the middle of the river and has
encroached upon the river land by 10 to 50 feet at various places, and is discharging
chemical-laden coal waste into the river.



The Circle Officer, Khalari had also ordered the General Manager of Monet Daniel to
demolish and remove the 12 illegal pillars and encroachments from the river land, but
despite this, the encroachments have not been removed from the river land till date.

When no action was taken by the Circle Office, the matter was placed before the Hon'ble
Deputy Commissioner, Ranchi. The Deputy Commissioner-cum-District Magistrate, Ranchi,
through his signed letter No. 810 (ii) / Naja dated 12/06/2023, also directed the Circle
Officer, Khalari to take action. However, after about two months, the Deputy
Commissioner-cum-District Magistrate’s Court imposed a stay on the action, contrary to
the orders issued by himself and the Circle Officer. Due to this stay, the encroached land
of the Sonadubbi River has not been freed from the encroachers till date, which is a matter

of grave concern.

Sir, water, forests, land, and rivers are natural resources; they are nature itself. It is only
because of nature that humans, citizens, animals, and other living beings are able to exist
safely on this earth. If any individual or company, driven by selfish interests, interferes with
and exploits natural resources (rivers), then all of us inhabitants of the earth will have to
bear the consequences in the form of natural disasters.

Since | have, on several occasions, informed officials from the Circle Office to the District
Office about the above-mentioned matter by submitting around 200 letters, and have
requested that the Sonadubbi River be freed from encroachment and pollution, but till
date no action whatsoever has been taken on my applications. In this matter, | have also
repeatedly appealed through letters to the Deputy Commissioner, Ranchi; the Chief
Secretary, Jharkhand; the Department of Land Reforms, Jharkhand; and the Pollution
Control Department, Jharkhand, but | have only faced disappointment from there as well.

Today, with a new hope, | am submitting this application to you and earnestly expect action
from your end. | have full faith that you will take cognizance of this public interest matter,
conduct due examination of issues related to water, forests, land, and rivers, take necessary
action against the culprits, and ensure that the Sonadubbi River is made free from
encroachment and pollution.

I shall always remain grateful to you for your action.
Thanking you.

Applicant (Social cum RTI Activist)
Manoj Kumar

Mahavir Nagar, Khalari

PO. & PS. Khalari (829205)

Ranchi (Jharkhand)

Contact No.: 9431791588, 8235210332
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